AOT No. XXIX or 1863,

Pagssen vy e Governor-GENERAL oF IxmaA v Cooyair.
( Receceed the assent of the (fovernor-General on the Tth December 1863

An Act to decluve the veceipts of the Bunks of Bengad, dadvas and  Bombay 1o
be sujfficeent on licw of the receipts of the Sub-Treasurers of Iort Willivn,
Fort St. Gleorge and Boinbuwy respectively.

Wiereas under the provisions of Act XXV of 1861 (to enable the Banls

J of Bengal, Madras and Boinbwy to enter wnto arranygenents

‘ freamble with the Governiscnt for managing the isswe, puymend,
and exchange of Government Currency Notes and certain business hitherto tramns-

- qoted by the Government Treasuries), the Bank of Bengal has, through the

‘Governor-General of India in Council, entered into an agreement with the

Secretary of Sta,te for. Indla in Council that so much of the 'business 111the1to‘

the Supremex(}overnment &nd the Government of' Bencral shall be ca.rrled on
ahd transacted by the said ‘B nk : and whereas the Bank of Madras and the
Bank of Bombay have entered into similar agreements through the Govelnor,
“in Council of Madras and the Governor in Councﬂ of . ‘Bombay with relation to
the business hitherto generally tra,nsacted at the Treasuries at Madras and
- Bombay respectively : and whereas the ofﬁce of Sub- Treasurer at Fort Wl]llal v
and the office of Sub-Treasurer at Fort St. ‘CGeorge and. the office of Sub-Trea-
swer at Bombay have been abolished, and the business generally transacted. '
at these offices has for some time past been and is now under the said agree-
ments carried on and transacted by the sald Ba,nk of Bengal, Bank of Madras
~and Bank of Bombay respeetwely and: whereas doubts have hbeen entertained
wlether in certain cases, in which durmg the existence of the office of Sub-
Treasurer the receipt of the Sub-Treasurer was required, the recelpt of the
' Semetary
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Secretary of the Bank of Bengal or of the Secretary of the Bank of Madras or
of the Secretary of the Bank of Bombay, as the case may be, is a good and
sufficient receipt and discharge to the person to whom the same is given: and
‘whereas it is desirable that these doubts should be removed ; It is enacted as
follows :—

1. The receipt of the Secretary of the Bank of Bengal, of the Secretary

of the Bank of Madras, and of the Secretary of the Bank

o e et b et of Bombay (as the case may be), granted under the
seu of those of the Sub-  circumstances aforesaid, shall be deemed to be, and
dencies. always to have been, as good and sufficient a receipt and
discharge to the person to whom the same is granted, as the receipt of the
Sub-Treasurer of Fort William, or of the Sub-Treasurer of Fort St.George, or
of the Sub-Treasurer of Bombay would have been if the office of the said

Sub-Treasurer had not been abdlished.

II. 1In every Act and Regulation in which the words Sub-Treasurer of
All Acts in which the Fort William, Sub-Treasurer of Fort St. George, or Sub-
Sub-Treaswrers ab = the  Mregsurer of Bombay occur in connection with the pay-

Presidencies are named

fo boread as if the Banks’  ment of money required to be paid to, or of any act re-
Instead. quired to be performed by, any one of the said Sub-
Treasurers, such Act or Regulation shall hereafter be read asif the words
Secretary of the Bank of Bengal, Secretary of the Bank of Madras, and Secre-
tary of the Bank of Bombay occun red therein, instead of the words Sub-Trea-

surer of Fort William, Sub- Tleasurer of Fort St. George, and Sub-Treasurer

- of Bombay respectively.




